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Shri B. Khan, counsel for the applicant. 
Shri Vinit Mathur, counsel for the respondents. 

The applicant is claiming for the salary for the month 

ofAtigust~,2001. Shri B. Khan, learned counsel for the 

applicant, states that the salary for the said month has been 

released in favour of the applicant, ~~ except for two 
!c....---

days i.e. 27.08.2001 and 28.08.2001. 

Shri Vinit Mathur, learned counsel for the respondents, 

pointed out that the salary for these two days was withheld 

as the applicant was found absent at the time of the 

inspection by the Commissioner of the department. Learned 

counsel for the applicant states that he has already made a 

representation, but now he shall be making a fresh 

representation/for the release of his salary,explaining the 

circumstances in which he remained absent at the time of the 

visit of the Commissioner. 

We dispose of this O~iginal Application with the 

direction that the applicant shall make a representation for 

release of the salary for two days i.e. 27.0-8.2001 and 

28.oB,.2001J~narrating the necessary facts therein which 

shall be duly considered by the respondents. 'I'he 

representation of the applicant shall be disposed o~thi~ a 

period of twenty days from the date o-f~ .. ~t of 

represvim, by a speaking order. No or;:c~ ~' 
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